IN THE CENTRAL A9MINISTRATIVE TRIBUNAL

FRINCIPAL BENCH

0A 980/95 )
New Dalhi this the gth Oay-of February,
Hon'ble Spt.Laks hmi Suaminathen, Member

shri J.V.R, Satty,
s/o Sh. Y.V, Setty, ,

fssistant Director,Library Inf,Bureau,
Central Jater Commission, :
Szwa Bhawan, R,KPuram, New DBalhi

r/o 510/Sector-IV,R.K. Puram, New Dalhi.

(By Advocats Shri'K.L. Bhandula )
Vg

*

Union of India through

1. Jocretary to the Govt,of India,
Ministry of Water Resources,
Shram Shakti Bhavan,
New D2lhi~1

2, Tha Chairman,- -
Central Water Commission,
Ssua Bhawan, R.K,Puram,Nsy D2lhi-66

(By Advocate Sh.Madhav Panikar )

8 R.D £ R (oral)

Shri Bhandula,laarned counsal

submits that in vicy of the certain Facts uhich had

b
brought on racord.in this 0a by way of an addifional’

by the respondant s datzd 22,11.,1996, he

to uithdrau this OA. He submits that it w,uld be necassary

1997

(9

s e Rpplic ant

«ss Raspondants

for the applicant
_ 22n
ffidayit

file

seaks parmission

for him to impugne. the penalty ordear passed in ths
¢ !
disciplinaly enquiry datazd 6,5.78 on the basis of uyhich

Nis promotion was cancalled to ths po-t of Junicr Enginzer

U.ecf‘. 9¢5.780

725 Parmission to withdray the 0n e arant ad . uith

apnlication
liberty to the applicant to File~aﬁresh/ if so advisad,

in accordance with law. .

In the azbove circumstancss, 0

withdraun,

A is dismissed as
ol N
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vSmt.Lakshmi Swaminathan)
Member (J)
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